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(d0tiAM:. 

Hon' ble Mr. Justice Neelam Sanjiva rieddy, 

blausu ksystkasia„.16  

k..neral Manager, small Arms Factory, 

Kalpi ktOad, Kanpur. 

Ashok Mohiley, Advocate) 

\I • L. • 

• • • • Applicant  

versus 

1. 
Prescribed Authority under the Payment 

of wages Act(A SSiStant Labour commissioner) • 

Kanpur Regich, Kanpur, 

2. Ishwar Lal 	o Late Shri sita tiara 

corking as L.ounter, Ticket ►wo.86/Store 

small Arms Factory, Kelp Road, is.anpur, 

. 	•Respondents 

R  E (0 r a 11  

1 lb, 

The present ()A has been filed under Section 19 

of the Administrative Tribunals Act, 1985, challenging 

the award dated 30-7-1993 passed by Prescribed AUthori ty 

under the Payment of o ages 	In view of the recent 

decision of the lionsble Supreme c.ourt in the case of 

Krishan Prasad caupta vs. L.ontroller, Printing and 

Stationery, 1996 s0..; (L&S) 264, the matters arising 

out of the order of Authority under the i?ayment of 

o ages it are not c ogni zable by thi s Tribunal, 

V 
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20 	in view of the foregoing, the present application 

is not maintainable before this Tribunal and the same 

is disposed of accordingly, 

3, ,nothing in this order, however, shall preclude 

the applicant from seeking, remedial measures before the 

appropriate legal forum, if so advised, in accordance 

with law, 

vice L,hairman 


